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GOVERNMENT OF TAMILNADU
District Rural Development Agency,

AGAMT =Il 2021-2022 Scheme Works
Tender Notes No, A11/8234/2021.
1. For details. visit www.tntenders.gov.in
i. e-Bids are invited by the Project Director, DRDA, Karur Districts for
AGAMT-I1 2021-2022 Schemea Works.
2. The bid documents can be downloaded

www.tntenders.gowv.in
From28.06.2022 to 12.07.2022.

free of cost from

(i) Last Date and Time for downloading and | 12.07.2022,
Submission of Bid Documents Upto 3.00 PM
{ii) Date and Time of online opening of Bid 12.07.2022,
Documents. 4.00 PM onwards
Project Directar,
HPRZ9ES Tenden202s DRODA, Karur

“Gengmer sLEH ssEEMD MenuEGamb, engenar LfiEs sflgEmd el OEumn”,

TIMKEN INDIA LIMITED
CIN - L29130KA1996PLC0438230
Rgd. Office: 39-42, Electronic City, Phase -ll, Hosur Road,
Bengaluru - 560 100. Phone No: 080-41362000, Fax No: 080-41362010
Website: www.timken.comien-in Email Id: tilinveston@timken.com

NOTICE
TATA ELXSI LIMITED

Registered Office: [TPL ROAD WHITEFIELD ROAD BANGALORE KA 560048 IN

MNotice is hereby given that the certificates for the undermentioned
securities of the company has/have been lost/mislaid and the holder|[s] of
the said securities/applicant]s] has/have applied to the company to issue
duplicate certificate[s].

Any person who has a claim in respect of the said securities should lodge
such claim with the company at its Registered Office within 15 days from
this date, else the Company will proceed to issue duplicate certificate[s]
without further intimation.

Name of holder Kind of Securities  No. of Distinctive
and face value aecunties  number[s]
Sunil Kumar  Equity Shares 100 23396021-23396121
Samriya Rs. 10/- per 100 15056511-15056610
share 200 31470479-31470678
Banglore 21.06.2022 Sunil Kumar Samriya

FORMA
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India

(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
SYNDBANK SERVICES LIMITED

Syndbank Services Limited

| Name of Corporate Person

Notice is hereby given that 1270 Equity shares of Rs.10/- each
covered by 26 Share Cerificates nos., 101463, 101464, 35123,
117281, 179113, 179114, 175347, 175348, 42816, 107564, 107565,
83303, 154561, 154562, 32684, 23814, 88985, 61358, 221041,
221042, 221043, 221044, 221045, 221046, 74463 & 36882 bearing
Distinctive Nos. 42875987-6036, 42976037-040, 37511101-200,
434249753-T56, 62276804-813, 62276614-818, 62148743-792,
62148793-796, 38280401-500, 43150811-860, 43150861-864,
42329101-200, 44493729-778, 44493779-782, 37267201-300,
36380201-300, 42615807-856, 40134601-700, 63710555-654,
63710655-704, B3710705-714, 63710715-724, 63710725-734,
63710735-739, 41445101-200 & 37687001-100 of Timken India
Limited registered in the names of Bhavesh Dhirajlal Tanna,
Rameshbhai Patel Jt. Bharatiben Patel, Bimal Jhatakia, Bimal
Pradeep Jhatakia Jt. Smita Bimal Jhatakia, Ashwin Shantilal
Kotecha Ji. Bimal Pradeep Jhatakia, Harishbhai Soanki, \Vitianna J
Anchan Jt. Vasanti K Salian, Lilaben Ramanbhai Patel, Gagan
Gupta, Manisha Prakash Lodha Jt. Prakash Hansraj Lodha, Vipul
Shantilal  Lapasia, Manish M Kothan & Puspa Dasharath Patel
have been lost and applications have been received by the
Company from the above named shareholders for issue of
duplicates thereof. Any person(s) having any objection to the issue
of duplicate share certificates in lieu of the original share certificates
as aforesaid is/are requested to lodge his/her/their objection thereto
with the Company at the above address within 7 days of the date of
publication of this notice. Thereafter, the Board/Committee of
Directors of the Company will consider issue of duplicate certificates
in lieu of the above original share certificates. Public are hereby
cautioned not to deal with the above lost share certificate(s) in any

For and on behalf of Timken India Limited
Place: Bengaluru Sdi- Mandar Vasmatkar

2.| Date of Incorporation of Corporate
Person

25th January 2006

3. Authority under which Corporate Person| Companies Act, 1956 ROC-Bangalore
is incorporated/ registered

4| Corporate Identity Number / Limited
Liability Identity Number Of Corporate Person

U72300KA2006PLC038305

5.| Address of the Registered Office and
Principal Office (if any) of Corporate
Person

112, JC Road, First Floor Canteen Block
Head Office, Canara Bank, Bangalore
560002.

6.| Liquidation Commencement Date Of
Corporate Person

22nd June 2022

7.| Name of the Liquidator:
Address of the Liquidator:

Ganesh Panduranga Pai
#68, Chitrapur Bhavan, 6B, 6th Floor,
8th Main, 15 th Cross, Malleshwaram
Bangalore 560055
Pragnya.cas@gmail.com
9845666596; 080-23565641
IBBI/IPA-001/IP-P01313/2018
19/12054

Email address of the Liquidator:
Telephone number of the Liquidator:
Registration number of the Liquidator:

8.| Last date For Submission Of Claims

21st July 2022

[ NOTICE UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL |
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (the SARFAESI Act)

Date: 23.06.2022 Company Secretary & Chief-Compliance Officer
B (DBl BANK LIMITED, Zonal Office, Retail Recovery,
DBI BANK Chapel Road, Ph Nos. 67694021/67694111

N: 90MH2004GOI145833| mail: sachin.harale@idbi.co.in, www.idbibank.in

NOTICE UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (the SARFAESI Act)

Name of the Borrowers:
1.M/s Landmark Greetings Gallery Represented by Prop: Mr. Challa Narayan Reddy,
229/2RT , Vijayanagar Colony, Hyderabad-500057 Telangana State

Notice is hereby given to the aforesaid Borrowerthat the aforesaid Borrowerwas sanctioned
financial assistance of Rs.10,00,000/- (Rupees Ten Lakhs Only)by IDBI Bank Ltd. (IDBI Bank),
for meeting working capital requirements. Pursuant to the sanction of the said financial
assistance, necessary loan and security documents were executed by M/s Landmark Greetings
Gallery.The said financial assistance has been secured, inter alia, by hypothecation of movable
properties mentioned below. As the aforesaid Borrowerhas defaulted in repayment of the said
financial assistance in terms of the Loan-Cum-Hypothecation Agreements dated:March 8,2016
the account of the Borrowerhas been classified as non-performing assets (NPA) in the books of
IDBI Bank in terms of the guidelines issued by Reserve Bank of India from time to time. In view
of the defaults committed by the aforesaid Borrowers, IDBI Bank, vide it's letter bearing Ref. No:
IDBI Bank/RBG/002/2021-22/32 dated:June 11, 2021, has declared the financial assistance
together with interest and other moneys aggregating Rs.11,10,890.73 (Rupees Eleven Lakhs
Ten Thousand Eight Hundred Ninety and Seventy Three PaisaOnly) as on June 01, 2021 to
have become immediately due and payable by the Borrower and called upon the Borrower to
pay to IDBI Bank the said sums together with further interest thereon with effect from June 1,
2021till payment or realization, at the contractual rate as stated in the said letter. As on
05.01.2022an amount of Rs.12,08,807.73(Rupees Twelve Lakhs Eight Thousand Eight
Hundred Seven and Seventy Three Paisa Only)is due and payable by M/s Landmark Greetings
Gallery (The Borrower) to IDBI Bank, along with expenses, charges and further interest thereon
atthe contractual rate till payment/ realization.

Necessary notice was issued/served by IDBI Bank under section 13(2) of the SARFAESI Act at
the respective addresses of the Borrowers by "Registered post with Acknowledgement Due”
which was returned un-served. In view of the aforesaid, this public notice is issued in
compliance with Proviso to Rule 3 (1) of the Security Interest (Enforcement) Rules, 2002.

Please note that you shall not transfer or otherwise (other than in the ordinary course of your
business) any of the Secured Assets, without prior written consent of IDBI Bank, failing which
you shall be liable for an offence punishable under section 29 of the SARFAESI Act.

We invite your attention to provisions of sub section (8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.

In the circumstances, Borrower is, once again, requested to pay the aforesaid amount within
sixty days from the date hereof failing which IDBI Bank, as a secured creditor shall be entitled to
enforce its security interest, under the provisions of the SARFAESI Act as also under any other
law as available to IDBI Bank for realising its dues.

Details of the hypothecated assets:

All stocks of raw materials, semi finished and finished goods, work in progress, consumable
stores, both present and future, whether now lying loose or in cases or which are now lying or
stored in or about or shall hereafter from time to time during the continuance of these presents to
be brought into or upon or be stored or be in or about all the Borrower's factories, premises and
godowns or wherever else the same may be or be held by any party to the order or disposition of
the Borrower or in the course of transit or on high seas or on order or delivery, howsoever and
whosesoever in the possession of the Borrower and either by way of substitution or addition and
all other movable assets of the Borrower including the receivables, documents of title to goods,
outstanding monies, bills, invoice documents, contracts, insurance policies, guarantees and
investments.

The whole of the movable properties of the Borrower including plant and machinery, machinery
spares, tools and accessories, equipment / software and all other movables both present and
future whether installed or not and whether now lying loose or in cases or which are now lying or
stored in or about or shall hereafter from time to time during the continuance of these presents
be brought into or upon or be stored or be in or about all the Borrower's offices, factories,
premises and godowns or wherever else the same may be or be held by any party to the order or
disposition of the Borrower or in the course of transit or on high seas or on order or delivery.

Notice is hereby given that Syndbank Services Limited has commenced volunta
liquidation on 22nd June 2022.

The stakeholders of Syndbank Services Limited are hereby called upon to submit a
proof of their claims, on or before 21st July 2022, to the liquidator at the addres
mentioned against item 7. The financial creditors shall submit their proof of claim
by electronic means only. All other stakeholders may submit the proof of claims in
person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Place: Bangalore
Date: 24th June 2022

Ganesh Panduranga Pai
Insolvency Professional

) ecovery,
Nos. 67694021/67694111

Name of the Borrowers:
1.M/s Vidya Book Sellers, Represented by Prop: Mr. ChallaShyam Sunder Reddy,
Shop No.1-9-1088/2, Vidyanagar, Musheerabad, Hyderabad-500020, Telangana Stat

Notice is hereby given to the aforesaid Borrowerthat the aforesaid Borrowerwas sanctioned
financial assistance of Rs.10,00,000/- (Rupees Ten Lakhs Only)by IDBI Bank Ltd. (IDBI Bank), for,
meeting working capital requirements. Pursuant to the sanction of the said financial assistance,
necessary loan and security documents were executed by M/s Vidya Book Sellers.The said
financial assistance has been secured, inter alia, by hypothecation of movable properties
mentioned below. As the aforesaid Borrowerhas defaulted in repayment of the said financial
assistance in terms of the Loan-Cum-Hypothecation Agreements dated:February 11, 2016 the
account of the Borrowerhas been classified as non-performing assets (NPA) in the books of IDBI
Bank in terms of the guidelines issued by Reserve Bank of India from time to time. In view of the
defaults committed by the aforesaid Borrowers, IDBI Bank, vide it's letter bearing Ref. No: IDBI
Bank/RBG/002/2021-22/46 dated:July 7, 2021, has declared the financial assistance together
with interest and other moneys aggregating Rs.11,16,432.64 (Rupees Eleven Lakhs Sixteen
thousand Four hundred thirty two and paise sixty four only) as on June 01, 2021 to have become
immediately due and payable by the Borrower and called upon the Borrower to pay to IDBI Bank
the said sums together with further interest thereon with effect from June 1, 2021till payment or;
realization, at the contractual rate as stated in the said letter.

Necessary notice was issued/served by IDBI Bank under section 13(2) of the SARFAESI Act at
the respective addresses of the Borrowers by "Registered post with Acknowledgement Due”
which was returned un-served. In view of the aforesaid, this public notice is issued in compliance
with Proviso to Rule 3 (1) of the Security Interest (Enforcement) Rules, 2002.

Please note that you shall not transfer or otherwise (other than in the ordinary course of your
business) any of the Secured Assets, without prior written consent of IDBI Bank, failing which you
shall be liable for an offence punishable under section 29 of the SARFAESI Act.

We invite your attention to provisions of sub section (8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.

In the circumstances, Borrower is, once again, requested to pay the aforesaid amount within sixty
days from the date hereof failing which IDBI Bank, as a secured creditor shall be entitled to
enforce its security interest, under the provisions of the SARFAESI Act as also under any other
law as available to IDBI Bank for realising its dues.

Details of the hypothecated assets:

The Borrower's entire stocks of raw materials, semi-finished and finished goods, inventory,
consumable stores and spares and such other movables including book-debts, bills whether
documentary or clean, outstanding monies receivables, both present and future, and whole off
the moveable properties both present and future whether installed or not and whether now lying
loose or in cases or which are now lying or stores in or about or shall hereafter from time to time
during the continuance of these presents b brought into or upon or be stored or be in or about all
the Borrower's factories, premises and godowns or wherever else the same may be or be held
by any party to the order or disposition of the Borrower or in the course of transit or on high seas
or on order or delivery both present and future book-debts and all other movable assets of the
Borrower including but not limited to documents of title to the goods, outstanding moneys,
receivables including receivable by way of cash assistance and / or cash incentives under the
Cash Incentive Scheme or any other Scheme claims including claims by way of refund of
customs/ excise duties under the Duty Drawback Credit Scheme or any other Scheme, bills,
invoices documents, contracts, insurance policies, guarantees, engagements, securities,
investments and rights and the present machinery and all future machinery belonging to orin the
possession of or under the control of the Borrower wherever lying stored and kept and whether
in possession of the Borrower or of IDBI Bank or of any third party whether in India or elsewhere
throughout the world (including all such goods, other movable assets as may be in course of]
shipmenttransitor delivery).

Date : 23-06-2022
Place: Hyderabad

Authorised Officer
IDBI Bank Ltd.

FORMA
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF PAYISM TECHNOLOGIES INDIA PRIVATE LIMITED

RELEVANT PARTICULARS
Name of Corporate Debtor PAYISM TECHNOLOGIES INDIA PRIVATE LIMITED

2. | Date of Incorporation Of Corporate Debtor 26-11-2013

Date : 23-06-2022 Authorised Officer
Place: Hyderabad IDBI Bank Ltd.

3. | Authority Under Which Corporate Debtor Is Registrar of Companies, Hyderabad
Incorporated / Registered

4. | Corporate Identity No./Limited Liability
Identification No.of corporate debtor

U72200TG2013PTC091292

—~ Bank of India
“Relationship beyond Banksng | Banjara Hills Branch, Hyderabad.

#202, 2nd Floor, Silicon Towers, Plot No. 2& 3,

5. | Address of the Registered Officeand Principal
Silicon Valley, Madhapur Hyderabad TG 500081 IN

Office (if any) of Corporate Debtor

6. | Insalvency commencement date in respect of Corporate Debtor | 17-06-2022 (Order received by IRP on 22-06-2022).

7. | Estimated date of closure of insolvency resolution process| 14-12-2022

[Rule -8(1)] POSSESSION NOTICE
(For immovable property)

Whereas the Authorized Officer of Bank of India under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in
exercise of powers conferred under Sec 13(2) read with Rule 8 of the Security interest
(Enforcement) Rules, 2002 issued a Demand Notice dated 01.04.2022 calling upon the
borrower Mr. Sunkapaka Vijay Bhaskar (Principal Debtor) and Mrs. Sunkapaka Urmila
(Co- Applicant) and guaranteed by Mr. Pochaiah. S to repay the amount mentioned in the
notice being Home Loan Account No.863975110000144 an amount of Rs.16,86,609.71 +
Charges + interest from 31-03-2022 @7.60 % p.a as mentioned with monthly rests
together with cost, charges etc within 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the
borrower in particular and the Public in general that the undersigned has taken
symbolic/constructive possession of the property described herein below in
exercise of powers conferred on him under Sec 13(4) of the said Act read with
Rule 8 of said rules on this 17th day of June 2021.
The borrowers/guarantors in particular and the public in general are hereby cautioned
not to deal with the property and any dealings with the property will be subject to the
charge of Bank of India for an amount of Rs.16,86,609.71 + Charges + interest from
31-03-2022 @ 7.60 % p.a further interest/cost and expenses from 31.03.2022.
The borrower attention is invited to the provisions of sub-section (8) of section 13
of the Act, in respect of time available, to redeem the secured assets.
DESCRIPTION OF THE SECURED ASSETS:
All that the Flat No.203 (Assessed as No .8-5-225/203), in Second Floor, with a plinth
area 855 Sq.Feet, together with 1/49th undivided share of land 19.34 Sq.Yards, (out of
total area of 948 sq.yds), building complex known as "Jakkula Pentamma
Apartments" in the premises bearing Muncipal Nos.(Ward 8) 5-225/3, 5-225/2,
5-225/2/A and 5-225/2/B, Plot No.70 & 69, in survey No0.91/ part, situated at Old
Bowenpally Village, Balanagar Mandal, under GHMC Kukatpally Circle, Medchal
Malkajgiri District, Telangana. Boundaries of the property are mentioned below:
North: Corridor, East: Flat No.202, South: Open to sky, West: Flat No.204.

PAVAN KANKANI

8./ Name and registration number of the
IBBI/IPA-002/IP-N00368/2017-18/11062

insolvency professional acting as interim
resolution professional

9.| Address and e-mail of the interim resolution
professional, as registered with the Board

#302,3-6-140/A, 3 rd Floor, City Centre, Himayat
Nagar, Hyderabad - 500 029, Telangana.
Email: ippavankankani@gmail.com

Address and e-mail to be used for
correspondence with the interim
resolution Professional

10 Pavan Kankani, IRP-Payism Technologies India Private Limited
#302,3-6-140/A, 3 rd Floor, City Centre, Himayat Nagar,

Hyderabad - 500 029, Telangana. E-mail: cirp.payism@gmail.comy

11} Last date for submission of claims 02-07-2022

12/ Classes of creditors, if any, under clause (b)

of sub-section (6A) of section 21, ascertained
by the interim resolution professional

Not Applicable

134 Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in

a class (Three names for each class)

Not Applicable

(a) Relevant Forms and
(b) Details of authorized representatives are available:

Web link:https://ibbi.gov.infhome/downloads
Physical Address: Not Applicable

14,

Notice is hereby given that the National Company Law Tribunal has ordered the commencementy
of a corporate insolvency resolution process of the PAYISM TECHNOLOGIES INDIA PRIVATE
LIMITED on 17-06-2022 (date of receipt of order by IRP 22-06-2022).

The creditors of PAYISM TECHNOLOGIES INDIA PRIVATE LIMITED are hereby called upon toI
submit their claims with proof on or before 02-07-2022 to the interim resolution professional at the
address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against ent
No.13to actas authorised representative of the class [specify class]in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Place: Hyderabad Sd/- Chief Manager & Authorised Officer
Date: 17-06-2022 BANK OF INDIA

financim. ep. .in

Date: 23-06-2022
Place: Hyderabad

PAVAN KANKANI
IBBI/IPA-002/IP-N00368/2017-18/11062

e

FORM NO. INC-26
[Pursuant fo Fule 30 of Companes
{Incarparation) Rules 2014]
Advertisement to be pubshad in Newspaper
for the change in Registared Offica of the
ompany from one State fo another
Before the Central Govemmant Sauth East
Region Bench, 3nd Floor, Corporaie Bhavan,
Bandlaguda, Magole, Tatliznnaram Village,
Hayal Nagar Mandal, Ranga Reddy Disined,
Hyderabad - 500066, Telangana,

In the matier of Sub-section 4 of Saction 13
of the Companies Act 2013 and Clause (a)
of Sub-seckion {3) of Rule 30 of the
Companess [Incorporabon) Rules 2014

Chola

Enger o berter fife

&

CHO
Corporate Office: 15t Floor, ‘Dare House’, No. 2, N.S.C. Bose

Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers
conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned
below under Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned below) to repay the
amount mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice. The Borrowers mentioned
herein below having failed to repay the amount, notice is hereby given to the Borrowers mentioned herein below and to the Public in General thaf
the undersigned has taken possession of the property described herein below in exercise of powers conferred on me under sub-section (4) of
Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The Borrowers mentioned here in above in particular

FRIDAY, JUNE 24, 2022

FINANCIAL EXPRESS ' |

Karur

2022 1o enable the Comipany to change its

Registered Office from “State of Kamataka” | | Date :20.06.2022

AND and the Public in General are hereby cautioned not to deal with said Property and any dealings with the Property will be subject to the charge of
In the matter of M/s. Cholamandalam Investment and Finance Company Limited for an amount as mentioned herein under and interest thereon. The
MJS. F%Trﬁ;%m;%:mﬁﬁ borrower’s attention is invited to provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.
having its Ragistered Office at Mo. 303-303, — NameandAddressofthe— 52 3 :
ﬁj'mmqu Rogd, Richmond Towers, Borrower/s £ E'% Olﬁstandltng Description of the Property Possessed Pol:ate of
Richmand Town, Emgﬁalgru. Bangalore, & LoanAccount No as= motin Seesof
Kamataka - 560026 Pailionat Loan Account No. AllThat piece and parcel of Western portion of Site No. 36
oot horen s o P | OVAOODO1963327 ?(Tzvféﬁ?ﬁr%v?cﬁ- Khatha No. 1025, situated at Begur Village, Begur Hobl
that the Company proposes to make the 1) Mohammed Pervez 5 Lakhs Tiwenty now presently Vijaya Karnataka Layogt, V|tt§s§ndra Road 20,06.2020
application to the Cenfral Govemnment 2) Mohammed Ali < Nine Thousand Bangalore South Taluk, Presently within the limits of BBMR P.h s.ical
under Section 13 of the Companies Acl Both Residing at: No. 205, B & ,\Pe H u dreq | @nd Bounded on:- East by- Remaining Portion of Property Posgession
2013, seeking confirmation of alteration of| || Block, ETA Apartment, Magad] ,\'l”r? ;2 ; West by- Site No. 35, North by- 20ffet Road, South by:
g;;nl:?;#;d::n:e'ﬂ .;.Cfﬂ?;;‘;;fsm;.;;u:i;ﬁ Road, Bangalore, Bangalore| I toynly)v Site No. 23, Measuring East to West : 15 feet, and North tg
passed at Extraordinary General Meeting North- 560023 South: 40 feet in Total 600 Sq.Ft
hed on THURSDAY, 02nd DAY OF JUNE. | | 'pjace™ Bancalore For Cholamandalam Investment and Finance Company Limited

Authorised Officell

io the "State of ¥esi Bengal™.

Ay person whose mierest 15 ikely to be
affected by the proposed change, may
deliver either on MCA portal
(www.mca.gov.in) by filling Investor
complaint Form or cause io be deliver or
send by registarad post of his'her objections

MORGAN VENTURES LIMITED

Regd, Office; 37, Ring Road, Lajpat Nagar — IV, New Delhi 110024
Phone: 011-26432601/02/03, Email: secratarial@goyalgroup.com

CIN: L701090DL1986PLLC 025541

supported by an affidavit stating the nature

NOTICE FOR 35" ANNUAL GENERAL MEETING

of histhar interest and ground of opposition
to the Regional Director at the Address 3rd
Floor, Corporate Bhawvan, Bandiaguda,
Magole, Tattiannaram Village, Hayat Nagar
Mandal, Ranga Reddy District, Hyderabad -
200068, Talan%ar!a, within 14 Days of date
of publication of this Mobce with a copy tathe
Applicant Company at its Ragistered Office
atthe address mentioned belaw

ADDRESS OF REGISTERED OFFICE :
Mo. 303-303, Richmond Road, Richmond
Towars, Richmond Town, Bangaluru,
Bangalore, Karnataka - S60026

Far and on behalf of Apolicant

PLATAFORMA VENTURES PRIVATE LIMITED
Mame : Chetan Rameshchandra Tendulkar
Address: B T02, Zarna Chs, Holy Cross Road,
I € Colamy, Barivali Wast, Mumbai,
Iore  Maharashira, India - 400103
DiM - 02T8E3T0

Place : Ban
Dala - M/0a2028

. E. RAILWAY TENDER

e-Tender Motice Mo, TRD-RNC-22-23-8
dated 23.06.2022. E-tendars are invited
by the Sr. Divisional Electrcal Enginear
(TRD), South Eastern Railway, Ranchi far
amdd on behalf of the President of India for
the following work scheduled to be
opaned on 2T.07.2022 al 15.30 hrs. or
later, Brief Description of work
Replacement of insulators of 132 ky
Railway owned lransmission ling and
meodification of Transmission tower of
GRE-MURI| Tranamission fine awver
Rarnchi division. Approx. cost of work :
¥ 1086299543 EMDIBId secuorily :
T 2.04,300/-. Date & time of closing :
27.07.2022 al 15.00 hrs. Websile
particulars & details: www,
ireps.gov.in The tender details can be
vigwad al the website http:lhaww.ireps.
gond.in The temderersibidders must have 2.
Class-lll Digital Signature Certificate &
must be ragisberad on IREPS portal. Only
reglstered lenderers/bidders can
participate on e-tendaring. (PR-255)

Ganeral Meating.

Farticipants.

goyalgroup.com

Place: Mew Delhi
Date: 23.06 2022

Motice is hereby given that the 35th Annual General Meeting of the Company will be held
on Monday Juby 18, 2022 a1 10:00 A M. at 53, Friends Colony (East), Naw Delhi 110085,
The Annual Report of the Company for the year 2021-2022 including the financial
stalements for the year ended March 31, 2022 will be sent by email (o thosa Members,
whosa e mail addrass were available with tha Company's Registrar and Share Transfer
Agent, Skyline Financial Services Private Limited and whose email addresses are
registered with the Company or with their respective Depository Participanis. The
instructions for attending AGM and the manner of participation in the remote @ yoting or
casting vole during AGM are provided in the AGM Motice, The Notice of AGM and the
Annual Raport will also be available on the website of the Company i.e.
www.miorganveniures.in and the website of Bombay Stock Exchange Limited ie.
www.bseindia.com,
Members holding shares in physical form who hava not regislared their e mail addressas
with the Company / Depositories can obtain Notice of the AGM, Annual Report andfor
Login for e voting facility, by sending email to secretanal@goyalgroup.com,

Pursuant to Saction 81 of the Companies Act, 2013 read with Rule 10 of tha Coampanias
iManagement and Administration) Rules, 2014 and Regulation 42 of the SEBI (Listing
Ohbligations and Disclosures Reguirementis) Regulations, 2015, notice is furthar given
that the Register of Members and Share Transler Books will remain closed from Tuesday,
the 12th Day of July, 2022 to Monday, the 18th Day of July, 2022 for the purpose of Annual

In terms of Section 108 of the Compankes Act, 2013 read with Rule 20 of the Companies

(Management and Administration) Rules, 2013, as amended and Regulation 44 of the

SEBI (Listing Obligations and Disclosure Requiraments) Ragulations, 2015, the

Company providing the facility to its Members to exercise their right to vole by electronic

means on any or all the businesses spacified in the Matice convening the 35th AGM of the

Company {remole a-voling” ) through e-voting services of NSDL:

{a)The Company is providing remote e-voting facility to its Members to cast their vote by
electronic means on the Resolutions sef out in Nalice in the Annual Genaral Meeting
dated 23.06.2022,

(b)Day, Date and Time of Commencemeant of e-voting — Thursday, 14 .07 2022, 09.00 a.m,

{c)Day, Date and Time of ending of remofe a-voting — Sunday, 17.07.2022, 05.00 p.m.

(d)Cut-off. Date = Tuesday, 12.07 2022

(elAny person who acquires shares of the Company and becomes a member of the
Company after dispatch of the AGM Motica and halds shares as on tha cul-off dala i.e.
Tuesday, 12.07.2022 should follow the instructions for e-voting as mentioned in the
AGM Motice which is available on the Company's website

i1 Notice of AGM and Annual Report is available on Company’s website and can be
downloaded from www. morganventures.in

Tha Members are reguastad to note that

1. Bemole e-wvoling module shall be dizabled by NSDL for voling afler Sunday,

17.07.2022,05.00 p.m,

Thea fatility far voling throuwgh ballot shall ba made available at tha vanus of A0GM.

3. The members who will be attending the meeting and who have not cast their voltes
through remote e-voling shall be able to exercise their veting rights through Ballot at
AGM. Tha mambars who have already cast their vole through remola a-voling may
attend the meeting but shall not ke entitled to cast their vote again at the AGRM.

4. Those members holding shares in physical form, whose email addresses are not
regisierad with tha Company may ragister their email address by communicating’
writing (o the Company's Registrar & Share Transfer Agent (RTA) Skyline Financial
Services Pyl Lid., D-153A, 15t Floor, Phase |, Okhla Industrial Area, Mew Delhi
110020 atl infofdskylinera.com  along with the copy of the signed request letler
mentioning the name and address of the shareholder, self attested copy of the PAN
card and any ofther documeant (a.g0. Driving licence, Election |dentity Card, Passport) im
support of the address of the Shareholder. The members who are holding shares in
demat form, can update their email address with their respeclive Depository

5. Member holding =hare as on Tuesday, 12.07.2022 =hall only be entitted to avail the
facility of remote e-voling orvoting through ballot atthe AGM,

In case of any guaries, you may refer the Freguently Asked Questions (FADs) for

BMembers and e-voting user manual for Members available at the downloads section of

wwnw.evoling.nsdi.com or call on foll free no.

The results of the e-voting valing af AGM ballot shall be declared on or before Monday,
18.07.2022. The Results daclared, along with the Scrutinizer's Report shall be placed on
the Company’s website and communicated to the Bombay Stock Exchange where the
Company's shares are Listed

1800-222-990 or email-secretanali@

By Order of the Board of Directors

For Morgan Ventures Limited

Sl

Anand Kumar Mishra {Company Secretary)

indianexpress.com

| look at every side
before taking a side.

Inform your opinion with
insightful perspectives.

The Indlian Express.
For the Indian Intelligent.
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FORM NO. URC-2
Advertisement giving notice about registration under Part | of
Chapter XXI of the Act
[Pursuant to section 374 (b) of the Companies Act, 2013 and
rule 4(1) of the Companies (Authorised to Register) Rules, 2014]
1. Notice is hereby given that in pursuance of sub section (2) of section 366 of the
Companies Act, 2013, an application is proposed to be made after fifteen days hereof
but before expiry of thirty days hereinafter to the Registrar at Hyderabad, Telangana
that M/s. SREENIDHI LUXURY HOMES LLP, a LLP, may be registered under Part |
of Chapter XXI of the Companies Act, 2013, as a Company limited by shares.

2. The Principal objects of the Company are as follows:

i. To purchase land, plots(s) of land orimmovable property or any right or interest
therein either singly or jointly or in Partnership with any person (s) or Body Corporate!
or partnership firm and to develop and construct thereon residential, commercial
complex or complex(es) either singly or jointly or in partnership as aforesaid,
comprising offices for sale or self use or for earning rental income thereon by
letting out individual units comprised in such building(s).

ii. To purchase any movable orimmovable property including industrial, commercial,
residential or farm lands, plots, buildings, houses, apartments, flats or areas within
or outside the limits of Municipal Corporation or other local bodies, anywhere
within the Domain of India, to divide the same into suitable plots, and to rent or sellf
the plots for building/constructing residential houses, bungalows, business
premises, and colonies and rent or sell the same and realize cost in lump sum or
easy installments or by hire purchase system and otherwise.

To purchase, sell and otherwise to carry on the business such as builders,
contractors, architects, engineers, Estate agents, decorators and surveyors.

To purchase for resale and to trade in land and house and other immoveable propertyf
of any tenure and any interest therein, and to create, sell and deal in freehold and
leasehold ground rents, and to deal in trade by way of sale, or otherwise with land
and house property and any other immovable property whether real or personal.

v To construct, execute, carryout, equip, support maintain, operate, improve, work,
develop, administer, manage, control and superintend within or outside the country
anywhere in the world all kinds of works, public or otherwise, buildings, houses and
other constructions or conveniences of all kinds, which expression in this
memorandum includes roads, railways, and tramways, docks, harbours, Piers,
wharves, canals, serial runways and hangers, airports, reservoirs, embankments,
irritations, reclamation, improvements, sewage, sanitary, water, gas, electronic
light, power supply works, and hotels, cold storages, warehouses, cinema houses,
markets, public and other buildings and all other works and conveniences of public
or private utility, to apply for purchase or otherwise acquire any contracts, decrease,
concessions, for or in relation to the construction, execution, carrying out equipment,
improvement, administration, or control of all such works and conveniences as
aforesaid and to undertake, execute, carry out, dispose of or otherwise turn to
account the same

3. A copy of the draft memorandum and articles of association of the proposed company
may be inspected at the office at Plot No 1057M, 1%t Floor, Road No 45, Jubilee Hills,
Hyderabad - 500033, Telangana, India.

4. Notice is hereby given that any person objecting to this application may communicate
their objection in writing to the Registrar at Central Registration Centre (CRC),
Indian Institute of Corporate Affairs (IICA), Plot No. 6, 7, 8, Sector 5, IMT Manesarr,
District Gurgaon (Haryana), Pincode — 122050, within twenty one days from the date
of publication of this notice, with a copy to the company at its registered office.

Name(s) of the applicant
Sd/A
1. Umanja Venkata Satya Siva Srihari Koll1

2. Srinivas Nallam Kuma

Dated 23rd day of June, 2022. 3. Varma Chiluvur

00 @ senGawvry


Highlight


